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Statement

Yeakage of revenue ig mainly due
to (a) ticketless travel and (b) pay-
ment of compensation claims
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(2) (a) With regard to ticketless
travel a number of steps have been
taken {0 pprevent ticketless travel
ang as a result of this considerzble
revenue hag accured to the railways
at mdicateqd below:— -

During the p-riod

During the i
1-7-"4 to 30-6-75 e peried

1-7-75 o 30-6-76

(1) No. of persons detected travelling without

tickets or with improper tickers

(2) No. of unbook:d luggage cases detected .

(3) Amount of rulway durs realised

18°49 lakhs 2484 lakhs
1116 lakhs 15+73 lakhs
346-78 lakh Rs. 479-09 lakhs

The amount of dues realised Lave
shown an inciease of about 38 per
cent. As a result of the steps taken
to ehiminate tichelless travel, :ale of
tickets at booking windows ang -arn-
ings has also increased appieciably.
Thus against the average earmngs of
about Rs, 34 crores per month n
1974-75, the average monthly earnings
during the period from April to June
1976 js of the order of about Rs 50
crozes

(b) A wigorous claims prevention
drive has been launched on Indian
Railwayg with a view {o bringing
down the incidence of claims due to
thett, pilferage and other causes. AS
a result of the drive the number of
claims registered during the period 1st
July 1975 to 30th June, 1976 was
578,175 as against 6,93,044 during 1st
July 1974 to 30th June 1975 repre-
senting a reduction in new claims by
18.5 percent.

Import of Crude from Iran

.3150. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of PET-
ROLEUM be ploased to state:

«a) the total quantity of crude

India had imported from Iran last
year;

{b) whether arrangements for the
import of more crude from Iran this

year are :n the stage of finalisation;
and

{c) if so, facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) to
(c) Apart from Iranian crude im-
ported through private o1l companies,
a total of 34 million tonnes was im-
ported from Iran in 1975, under con-
tracts with the National Iranian Ol
Company  Approximately the same
quantities are expected to be pur-
chased from Natiopal Iranjan Oil
Company, this year.

National Company Limited

2151. SHRI INDRAJIT GUPTA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:
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(a) the ‘nafure and extent of frau-
dulent fransactions detected in the
affairs of the Natlona] Company
Limited, owned by Shri R. N, Goenka
and hig associates; and

(b) the immediate causes for Gov-
ernment’s decision to take over the
management of this Company and
the directors appointed for this pur-
pose?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA)' (a) The manage-
ment of the company obtaincd loans
from various financial jnstitutions and
dishonestly utihsed these amounts for
giving advances to various conceins
which were under the influence or
control of Shri R. N. Goenka for the
ostensible purpose of supplying raw
jute to the company. The company
also paid amounts as jnterest free ad-

‘ vances to certain suppliers though
these parties neither required such
large advances for supplying raw jute
to the company, nor traded in the
busmnss of supplying raw jute but
were only put uyp and brought into
existence for diverting the funds of
the company. Huge advanceg were
utilised for the purchase of the shares
of Indiap Iron and Steel Company
Limited by Shri Goenka through in-
termediaries who in turn received the
money from the parties who were
paid advances by the company. Sales
wete made at lower rates to parties
connecteg with Goenkas The ma-
nagement also cheated the State Bank
of India by rendering false statemont
of stocks with them

{b) In exercise of the powers under
Section 18AA of the Industries (De-
velopment and Regulation) Act, 1951,
the Government has authorised a
body of persons to take over the ma-
nagement of the National Company
Lamited as the Government wag -satis-
fied that the persons in charge uf the
industria] undertaking viz. National
Company Limited had, by diversion
of funds hrougbt ahnut a situgtion
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which was llely to' alect the pids
duction in the gaid industrial urider-
taking and it'was necessary to pre-
vent guch a situation.

M/s East Anglin Plastics (Indin)
Limited

2152 SHRI INDRAJIT GUPTA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas~
ed to state whether any inspection
has been conducted on the basis of
the allegation that the prospectug pf
M/s. East Anglia Plastics (India) Li-
mited 1s fraudulent, i1n so far agg the
said prospectus refers to a collabora-
tion agreement dated 19th September
1956, and suppresseg the fact that
Government of India had issued capi-
tal issues consent on 25th June, 1956
and import licence on 18th July, 19567 °

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): An inspection of
the books of accounts of the company
under section 209(4) of the Compa-
nies Act, 1956 was carried out m
October/November, 1974 and the gl-
legation referred to by the Hon'ble
Me nber was not substantiated i the
mspection report.

Travel Concession to Disabled
Defence Personnel

2153 SHRI INDRAJIT GUPTA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government propose
to give seme rail travel concessions
to disabled defence personnel in view
of their services to the country; and

{b) it so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (w) and’-(b)." Rail





